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 [Sh.  Mankuram  Sodhi]

 undertaking  day  to  day  repair  work  in  their
 respective  areas  have  become  inactive  and
 the  condition  of  the  road  is  deteriorating  day
 by  day  on  account  of  increase  in  traffic  on
 that  road.  The  road  remains.closed  for  four
 months  during  rainy  season  because  the
 bridges  and  the  culverts  are  not  strong.

 Therefore,  the  Central  Government  is
 requested  to  instruct  the  State  Government
 10  Step  up  the  pace  of  undertaking  necessary
 repair  work  on  this  road  as  was  being  done
 earlier.

 {English}

 है  Need  to  convert  metre  gauge
 rallway  line  between  Tiruchira-
 palli  and  Nagore  into  broad
 gauge

 SHRI  S.  SINGARAVADIVEL
 (Thanjavur):  Conversion  of  the  metre  gauge
 railway  line  between  Tiruchirapalli  and
 Nagore  via  Thanjavur  on  the  Tiruchirapalli
 Railway  Division  in  the  Southern  Railway
 amounting  to  140  K.M.  into  broad  gauge  has
 been  demanded  by  the  people  of  all  walks  of
 life  inthe  interest  of  development  of  Thanjavur
 district.  The  entire  district  is  now  served  only
 by  a  metre  gauge  line  and  therefore  the
 people  are  put  to  lot  of  disadvantages.  In  the
 absence  of  broad  gauge  line  transport  of

 goods  to  and  frc  is  mostly  done  by  road

 resulting  in  heavy  freight  charges.  The  in-
 dustrial  development  of  the  district.is  also
 severely  hit.  The  conversion  of  the  railway
 line  into  broad  gauge  will  reduce  the  cost  of
 transport  of  salt,  paddy  and  other  commodi-
 ties  available  in  the  district,  encourage  the
 industrialists  both  private  and  public  sectors
 to  set  up  industries  in  this  area,  ease  move-
 ment  of  petroleum  prooucts  in  Narimanam
 and  other  parts  of  the  .district  and  link  the
 Thanjavur  district  with  other  parts  of  the
 national  by  broad  gauge.

 |,  therefore,  request  the  Government  fo
 take  all  steps  to  convert  this  metre  gauge
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 railway  line  into  broad  gauge  as  early  as
 possible.

 [  Transiation]

 (iv)  Need  to  implement the  recom-
 mendations  of  Ram  Singh
 Commission  which  probed
 into  construction  of  channals
 of  Indira  Gandhi  Canal

 SHRIBEGARAM  (Sriganganagar}:  The
 World  Bank  released  funds  for  construction
 of  Channels  of  Indira  Gandhi  Canal.  The
 Channels  which  were  constructed, have  been
 breached  badly.  The  Government  appointed
 the  Ram  Singh  Commission  in  1978  to
 enquire  into  the  matter  and  the  C.B.I.  has
 also  condurted  an  enquiry  into  it.  The  afore-
 said  commission  and  the  C.B.|.  in  their  find-
 ings  held  193  Engineers  of  the  Irrigation
 Department  quality.  Thus  the  Government
 should  take  appropriate  action  against  them.
 However,  no  action  has  so  far  been  taken  on
 these  recommendations.

 *  ।  urge  upon  the  Central  Government  to
 take  necessary  action  on  the  recommenda-
 tions  of  the  Ram  Singh  Commission.

 MR.  DEPUTY  SPEAKER:  |  would  like  to
 inform  the  hon.  Members  thai  only  the  ap-
 proved  text  will  go  on  record.

 [English]

 The  rest  will  not  form  part  of  the  record.

 [  Translation]

 (v)  Need  to  take  steps  to  check
 adulteration  of  Petrol  and  Die-
 sel  supplied  to  consumers

 SHRI  KAPIL  DEV  SHASTRI  (Sonepat):
 As  regards  proving  adulteration  of  Diesel
 and  petrol  in  the  petrol  pumps  in  the  urban
 and  the  rural  areas  of  the  country,  न  is  almost
 impossible  for  the  sample  authorities  to  prove
 adulteration  of  them  due  to  some  legal  tech-
 nicalities.  Whenever  the  concerned  officer
 goesto  the  petrol  pumptocollectthe  sample,
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 the  dealer  takes  recourse  to  legal  formalities
 and  thus  goes  scot  free  under  the  cover  of
 legal  formalities.  In  this  regard,  it  is  worth
 mentioning  that  the  dealers  insist  on  collect-
 ing  samples  under  the  rules  framed  by  In-
 dian  Standard  Institute  and  these  standards
 are  very  difficult  to  adopt  if  not  impossible.
 Many  formalities  have  to  be  fulfilled  in  this
 regard.  In  this  regard  some  or  the  other
 lacuna  remaining  there.  In  this  connection,
 the  significant  point  is  that  the  petrol  and
 diesel  supplied  to  the  petrol  pump  dealers  by
 the  oil  depots  are  not  of  |.S.1.  standards.  The
 legal  point  ts  this  that  it  15  improper  to  take
 samples  of  oil  of  1.5.1.  standards  when  the
 dealers  are  not  supplied  oil  of  ।1.5.1.  stan-
 dards.  As  such  either  the  oil  supplied  should
 be  of  1.5.1  standard  or  the  procedure  of
 taking  should  be  amended.  This  way  we  can
 check  adulteration  of  Diesel  and  petrol.

 (vi)  Need  to  regularise  the  serv-
 ices  of  Extra-Departmental
 employees  of  P  ८  T  Depart-
 ment

 PROF.  PREM  KUMAR  DHUMAL
 (Hamirpur):  Mr.  Deputy  Speaker,  Sir,  |  would
 Itke  to  raise  the  following  matter  under  Rule
 377.  The  Government  should  pay  attention
 to  the  extra  departmental  Employees  serv-
 ing  in  the  Post  and  Telegraph  Department  of
 the  Communication  Ministry.  The  wages  of
 these  employees  have  been  fixed  as  per  the
 hours  of  work  put  by  them  and  they  have  to
 work  for  2  to  3  hours  in  tne  morning  and
 evening  both.  People  living  tn  the  far  flung
 areas  who  report  for  duty  in  the  morning  do
 not  go  back  to  their  homes  after  attending
 their  morning  duty  as  it  takes  a  lot  of  time  and
 moreover  they  are  supposed  to  report  back
 for  work  at  the  same  place  once  again  in  the
 evening  They  spend  the  interval  eitherdoing
 departmental  work  or  waste  their  time  doing
 nothing.  No  other  benefit  is  available  tothem.

 Therefore,  |  would  like  to  urge  upo:.  the
 Government  to  regularise  the  services  of  all
 extra  departmental  employees  with  immedi-
 ate  effect  so  that  they  can  also  avail  ०  all  the
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 benefits  that  are  enjoyed  by  the  regular
 employees.  ॥  would  remove  resentment
 among  the  employees  and  ensure  smoothly
 functioning  of  the  Department.

 (vii)  Need  to  rename  the  Sahar  and
 Santa  Cruz  Airports  as  ‘Chha-
 trapati  Shivaji  International
 Airport’  and  ‘Baba  Saheb

 Ambedkar  Airport  respectively

 SHRI  RAM  NAIK  (Bombay,  North):  Mr.
 Deputy  Speaker,  Sir,  under  Rule  377  I  would
 like  to  raise  the  following  matter  The  Govern-
 ment  of  India  has  recently  taken  a  decision  to
 rename  three  major  airports  of  India,  accord-
 ing  to  which  the  name  of  Bombay  Interna-
 tional  Airport  will  be  Pandit  Jawaharlal  Nehru
 Airport,  the  name  of  the  Calcutta  Interna-
 tional  Airport  will  be  Subhash  Chandra  Bose
 Airport  and  the  name  of  Madras  Interna-
 tional  Airport  will  be  Anna  Durai  Airport  and
 the  name  of  Madras  Airport  for  domestic
 flights  will  be  Kamraj  Airport.  This  decision  of
 the  Government  has  evoked  sharp  reaction
 in  Maharashtra  as  it  hurt  the  pride  of  Mahar-
 ashtrian.  The  people  are  agitated  over  it
 because  they  think  that  it  has  been  done
 deliberately  to  denigrate  the  people  of  Ma-
 harashtra.  Parties  like  the  B.  J.  P.,  the
 Shivsena  and  the  Communist  Party  of  India
 have  also  issued  statements  in  this  regard.
 Several  members  of  Parliament  have  also
 made  a  demand  to  reconsider the  aforesaid
 decision.  This  has  been  supported  by  vari-
 ous  newspapers  aiso.  In  deference  to  the
 sentiments  expressed  by  the  people  of
 Mumbai  and  Maharashtra,  |  would  like  to
 request  the  renaming  of  the  Maharashtra
 airports  and  name  the  “Sahar”  Intemational
 Airport  as  Chattrapati  Shivaji  Airport  and
 Santa  Cruz  Airport  as  Dr.  Baba  Saheb
 Ambedkar  airport.  The  Government  should
 keep  this  fact  in  mind  that  if  no  step  in  this
 direction  is  taken,  it  would  lead  to  a  public
 agitation  in  Maharashtra.


